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Privilege 

within seven days and the matter 
should be disposed of within seven 
days. Full initiative should be given 
to the Committee as regards the time 
in which to decide it. 

Shri S. A. DlUlI'e: I agree to the pro-
position that the time should be de-
cided by the Committee itselt. 

Mr. Speaker: So, we leave it to the 
Committee. No question of privilege 
can be disposed of without giving 
notice and a fair opportunity to the 
person against whom a privilege mo-
tion is brought. Normally, if it is a 
small matter, I myself refer it to the 
Privileges Committee. But inasmuch 
as very serious allegations have been 
made, I thought that I must leave it 
to the House to decide whether leave 
be granted or not. In another case a 
short time ago, before leave was gran-
ted I referred it to the editor to ofl'er 
his explanation. Therefore the question 
is whether we should leave it to the 
Committee or ask it to decide within 
a week. 

Dr. Ram Subhag Singh (Sasaram): 
It should be left to the Committee but 
the Committee should take the mini-
mum possible time. 

Sardar Hukam Singh (Bhatinda): It 
would not be possible in an;, case to 
submit the report within a week. It 
an enquiry is to be made, notice will 
have to be given. He might or might 
not turn up on the first day. Perhaps, 
he might or might not be served with 
the notice the first time and a second 
notice might have to be served. Some 
time would be required for that. Per-
haps the gentleman a150 has to come 
from outside Delhi. That too might 
take some time. But a week's time 
would not be suft\cient in any case. 

Dr. Bam Sabbac "~h: I think that 
this is quite a serious cue. Thouch I 
tully agree that there should be free-
dom of the preIS, the PreIS also h .. 
some o Hgation~ to the nation and to 
thiA principle of the freedom of the 
PI"e5III. Each and every newspaper .. 
suppoeed to obIerve certain canon. of 

Adjournment 

journalism and no newspaper should 
be allowed to go on in this way. There 
fore I think ...... (Interruption). 

Mr. Speaker: We are not going into 
those details. 

Shrl S. A. Danre rose-

Mr. Speaker: Hon. Members will re-
sume their seats. We are not lOin, 
into th_e details. I understand that 
sufficient opportunity should be elven 
to the person who is accused of havin, 
committed '8 breach of privilege, while 
at the same time we should try to dis-
pose of it as expeditiously u possible. 

Dr. Ram Subhar SiDl'h: During this 
St'ssion. 

Mr. Speaker: Therefore I propose 
that the report may be called tor by 
the end of this month after allowing a 
reasonably sufficient time to the editor 
or whoever is responsible. If it is not 
possible to dispose of it by them, cer-
tainly the Hou~e will give !lome more 
time to find out what exactly has hap-
pened. But at prellent let us ask the 
Committee to report by the end of tbiaI 
month. 

The question 18: 

"That this matter be referred to 
the Committee of Privileges tor 
consideration and report by the 
30th April, 196i." 

The motion WlU adopted. 

12.25 brtl. 

MOTION FOR ADJOURNMENT 

DJ:ATK 0 .. FIRsT SECRETARY 0,. H1I1" 
COMMISSION AT O!TAWA, lIT 

SHOO'I'lNC 

Mr. Speaker: I have received notice 
of an adjournment motion and 9 few 
calling attention notices about the re-
port in the Canadian press on the 11th 
April to the efl'ectthat the Flnt Secre_ 
tary at the Indian High Commt.ton-
er's Offtce in Ottawa had been Ihot 
dead. 
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[Mr. Sp!'ak-·rl. 

The hon. Prime Minister. 

The PrIme Minister and the Minister 
of External AJralrs (Shrl Jawaharlal 
Nehru): Mr. Speaker, Sir, if I may say 
it is hardly a question of '8djournment 
but it is rather a question of a state-
ment to be made. Anyhow, I would 
place such facia as I possess before the 
House. 

It ia with very deep regret that I 
have to inform the House of the death 
by shooting of one of our distinguish-
ed younger members of the Foreign 
Service, Shri Sankara Pillai. He was 
functioning as the First Secretary in 
the High Commission in Ottawa. We 
have not got all the facts yet, but such 
facts aB WI' have apparently indicate 
no motive for the shooting except th'8t 
Ilome person who is rather demented 
came and asked for the visa and some 
kind of employment in India. HC' did 
not get that visa or any promise of em. 
ployment. Then hI' came again for a 
second and EI third time and shot at 
Shri Sankara Pilla!. In fact, the odd 
thing first of all as to how he got in 
with a riflE' is not easy to understand. 
It is said that when he was going 
away the receptionist saw something 
which he Or she thought was a rifle. 
But he went away after the shooting. 
Even after he wal shot there was no 
commotion. He was sitting in his room 
by himself and this man somehow 
managed to go in. He meaked in, 
~hot him and then walked out. The 
noise of a modem rifle is not vftY 
great. Apparently some people thought 
It was some children playing round 
about or, maybe, a tyre burst or some-
thJn,. Anyhow, it created DO commo-
tion for lOMe lltUe time. He went out 
and a little later thll very man deU-
-vered hlmaelf up to the poliee. 

81ut ..., ... ra 8mp (Cbapra): Ia 
the killer an Indian? 

a..e Baa. M .... Iten: No, DO. 

Shri lawaharlal Nehru: The person 
who shot him down is said to be a 
Canadian national of Yugoslav descent. 
His name is Shani Ferezi. Nothing ill 
known of him except that he is of 
Yugoslav origin and is now a Cana-
di:m national. He delivered himself up 
1') the police. 

The mater was first mentioned in the 
Canadian House of Commons yesterda7 
and the Prime Minister of Canada h.u 
expressed his great sorrow and regret 
at this incident. All we can say, if I may 
read it out, is that this Is the first inti-
mation we got of it from our High 
Commissioner. The High Commission_ 
er was present in the building in hiI 
OWn room. But apparently he did not 
know of it till a little time after the 
shooting. It is rather extraordinary 
how these things happened in this 
way. We are going to enquire into it. 
But I am merely stating the facts! u 
know them. 

This is the telegram that we re-
ceived from the High Commissioner 
this morning: 

"Deeply regret to inform you 
that this afternoon a man shot 
dead First Secretary, Sankara 
Pillai, in his office room. Doctor 
and police were called in. Death 
was instantaneous. Police l1ter re-
ported one man had ~:'~ndere l 

and admitted having sho~ SanDra 
Pillai. Identification and pollee 
investigation proceeding. Tbe 
.ssailant ia probably de-
mented. We are all 
shocked at the tragic end at • 
brilliant offteer. The shoclt will be 
terrible for the wife who la_-
pectin, • baby." 

kcept, Sir, to acid my leaR tot cIeIP 
IOrfOW at thiI traaedY involving • .,., 
brilht oJ'ftcer at ours, who bad alnad7 
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in the course of his twelve years' 
servic<! distinguished himself where-
ever he had been sent, I have nothing 
further to add. We are carrying on our 
enquiries. Some facts are not clear -
h:lw dId a man get in there and with 
a rifle 0: all things, which is not a 
small thing; how did he get in and 
get out wi'hout any obstruction or 
difficulty. There was perhaPs some 
l~ it . That has to be enquired into. 

Sbri Hem Baraa (Gauhatl): Were 
there no armed guards at the gate or 
at the premises? 

Shri lawaharlal Nehru: Normally, 
armed gUards are not kept; some 
security men ai'e kept. I do not know 
who exactly was there at the time. 

Mr. Speaker: It is a pity that this 
incident should have occurred. I 
mysdf when I went to Trinidad had 
an opportunity of seeing this young-
man. He was acting for the High Com-
missioner there. 

Sbrl lawaharlal Nehru: He was the 
Acting High Commissionet' in Trinidad. 

Mr. Speaker: He had very good re-
ports and was extremely popular. He 
was quite a young man; it is unfor-
tunate that he should have been shot 
dead. The House may expres! ita 
sympathy so as to encourage other 
youngmen who may not be deterred 
from the discharge of their duty. Of 
course, it is an onerous task In a 
strange country. 

Shri VuadevaD Nair (Thiruvella): 
Will the dead body be flown to hla 
pUce! 

Mr. Speaker: His wife Ia there. 

Sbri VuadnaD Nair: Hia pareata 
are here. 

8hrf Jawallarlal N ...... : KIa parents 
are In Trfvandrum or lOIDewbere 
round about that 

286 (Ai) LSD.--f.. 

SiliQuri on N.E.I'. Rl1/. 
Mr. Speaker: He wanta to know 
whether the dead body would be 
flown here. 

Sbri Jawaharlal Nebra: I do DOt 
think 50, Sir. 

Mr. Speaker: His wife is there. 

The hon. Prime Minister has placed 
all the facts before the House. Let 
us hear him later u to what elltacUy 
has happened. Now it is unnecessary 
to pursue this matter any further. 

12.3% hn. 

STATEMENT RE RAILWAY ACCI-
DENT NEAR SILIGURI ON 
NORTH-EAST FRONTIER RAIL-
WAY. 

The Depaty MIDlster of BaIlw_,. 
(Shri ShahDawu Khan): Mr. Spea-
ker, I deeply regret to apprlae the 
House of a serious accident whleh 
occurred near Si'J1Uri station of 
North-East Front'er Railway lut 
night. At about 22110 hours whUe 
No. 6 Down North Benpl Expren 
was running between Sivok and Gulma 
stations on Alipurduar-SUlguri section 
of Northeast Frontier Railway, Itl 
train engine and 7 other bo,les derail-
ed and capsized at mi'e 8/15-18. Aa 
a result of this, accardin, to the 
latest reports, 10 penons have been 
kllled and 83 Injured, of whom 28 
are cases of ,-revious injury. The In-
Jured persons, after neceuaJ'7 ftrat 
aid at the spot, have been sent tar 
admission into Slllfurl and All-
purduar hospitals. 

Medical Relief Van. 8eCOnipanied by 
the Railway Dlatrlct OftIeen and 
Ratlw.y Doctors, w.. rulbed to tbe 
lite of the accident. General Kanqer, 
Northeast Frontier Ratlway, al~

with his Heads of Depertmenta has 
.]so left for the site of the acddent. 
Civil and PoJice oftIelalt bave al~ 
reached the lite at the acddent and 




